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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 478 OF 2025

In the matter of:

News Item titled “DG sets contributing significantly to Punjab’s pollution” appearing

in The Times of India dated 26.08.2025

REPLY ON BEHALF OF RESPONDENT NO. 01 CENTRAL POLLUTION

CONTROL BOARD (CPCB)

1. That, the Hon'ble National Green Tribunal (hereinafter referred as 'NGT’) vide

Notice dated 24.09.2025 referring order dated 16.09.2025 has sought the reply /

response of Central Pollution Control Board (hereinafter referred as “CPCB”) in

the matter of Original Application No. 478 of 2025 News Item titled “DG sets

contributing significantly to Punjab’s pollution” appearing in The Times of India

dated 26.08.2025 (hereinafter referred as “OA”). Thereby, the reply is made in

succeeding paragraphs.

2. That, at the outset, the answering respondent deny all claims, contentions,

allegations and averments against answering respondent CPCB in the referred

OA i.e. referred news item contrary to anything stated or submitted in this reply.

Nothing in the OA may be deemed to have been accepted or admitted by the

answering Respondent for want of a specific denial or on the ground of non-

traverse, save and except any averment which has been expressly admitted

hereinafter.

That, CPCB is constituted under Section 3 of The Water (Prevention and Control

lllution) Act, 1974. It performs the functions under The Water (PreventioniAR
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and Control of Pollution) Act, 1974; The Air (Prevention and Control of

Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

4. That, the issues raised in the instant O. A. No. 478/2025, titled News Item titled

“DG sets contributing significantly to Punjab’s pollution” appearing in The

Times of India dated 26.08.2025 related to pollution from DG Sets in Punjab,

the news item highlights findings and recommendations from the “Switch on,

Smoke off ’ study by the Centre for Study of Science, Technology and Policy

(CSTEP). The study states about use and impact of diesel generator (DG) sets

across India and highlights same for the State of Punjab. CSTEP study found

that diesel generator (DG) sets in Punjab emitted about 0.6 Gg of PM2.5 in 2022,

with most emissions from medium-capacity units (76 KVA to below 750 KVA)

used by industries and commercial establishments. Bathinda, Barnala, and

Patiala were top emitters, and experts warned that poorly maintained DG sets

worsen pollution and health risks.

5. In the context of emission compliance for gensets, it is submitted that the

Ministry of Environment, Forest and Climate Change (hereinafter referred to as

“MoEF&CC”) has issued notifications prescribing emission standards from time

to time. The prevailing notifications issued by the MoEF&CC with reference to

emission standards for gensets are as follows:

i. Emission standards for diesel engines (with engine ratings of

more than 800 kW) used for power plant, generator set

applications, and other purposes have been notified vide G.S.R.

489(E), dated 09.07.2002. These standards are regulated by the

respective State Pollution Control Boards (hereinafter referred to

as “SPCBs”) or Pollution Control Committees (hereinafter

referred to as “PCCs”), as the case may be. A copy of the said
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notification is available on the CPCB website at the following

link

llttps://cpcb.nic.in/displaypdf. php?id=Tln9pc2VfYW5kXOdlbn

NI dH Mv RW ! pc3Npb24tU3Rhbm RhcnIRzLWZvci I EaWVzZW

wtRW5 lra W5 Icy 1 tb3JILXRoY W4tODAwLUtXLnBkZg==

IIe Revised emission standards for engines used for power

generating sets up to 800 kW have been notified vide G.S.R.

804(E), dated 03.11.2022. These standards are regulated at the

manufacturing stage. A Copy of the said notification is available

on CPCB website at the following link:

https://cpcb.nic.in/openpdfH Ie. php?id=TGFOZXNORn1 lsZS8zN

ThfMTY20DE2Nj YzN19tZWRpYXBob3 RvMTkwNTgucGRn1

6. That, for the implementation of the emission standards notified vide G.S.R.

804(E), dated 03.11.2022, CPCB has prepared the following System and

Procedure prescribing the methodology for conducting Type Approval Tests

and Conformity of Production (COP) tests with reference to emission

compliance:

''System and Procedure for Compliance to Revised Emission Standards (dated

03.11.2022) for Power Generating Set Engines (Up to Gross Mechanical Power

800 kW. ’

A copy of the said System and Procedure is available on the CPCB website at

the following link:

https://cpcb.nic.in/openpd fHI e. php?id=’FGFOZXNORnll sZS8zN.jdtMTY4M DA

5 M i Q30V9tZ WRpYXBob3 Rv Ml-QQ M,}kucG RIn

X©'B
genset of up to 800 kW capacity must obtain type approval for emission

from an authorised certifying agency.

M
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(Type approval means approval that a genset engine model meets emission

standards.)

8. That, the type Approval (TA) certificate for emission compliance ofgensets (up-

to 800 kW) must be obtained by manufacturers/importers for the models being

manufactured or imported, from any one of following notified

testing/certification agencies :

i. The Automotive Research Association of India (ARAI), Pune,

Maharashtra

ii. The International Centre for Automotive Technology (IC AT),

Manesar, Haryana

iii. The Indian Institute of Petroleum (IIP), Dehradun, Uttarakhand

9. That, manufacturers/importers of gensets upto 800 kW must conduct

Conformity of Production test for type approved models, every year.

(Conformity of Production (COP) test is designed to ensure manufacture’s

compliance and control towards a type approved genset engine family to

statistically ensure engines sold under such emission certifIcation does meet

required emissions) .

10. That, CPCB had issued letter dated 22.03.2024 to SPCBs/ PCCs, including

Punjab having, non-attainment cities in their respective States / UTs under

National Clean Air Programme (NC AP) regarding control of emission from

in use DG sets (upto 800 kW) by installing Retro-fit Emission Control Device

(RECD) or use of duel nrel system or shifting to gensets meeting emission norms

as per GSR 804 ( E) dated 0: lpy of the said letter is enclosed as

Annexure I
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11. That, the answering Respondent No. 01 craves leave of this Hon’ble Tribunal

for filing additional reply, in future, if required in the instant matter.

12. That, in light of the above submission, it is respectfully submitted that this

Answering Respondent i.e. CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble tribunal in the instant Application.

(Sharandeep Singh)
Scientist - 'E’

Central Pollution Control Board
06.1 1.2025

W
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 478 OF 2025

In the matter of:

News Item titled “DG sets contributing significantly to Punjab’s pollution” appearing

in The Times of India dated 26.08.2025 .

AFFIDAVIT

I, Sharandeep Singh, working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 01 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

sake of brevity.and are not repeated tLereiLr for them
DEPONENT

,-;!jlq RN / Sha' a'ldeep Singh
8gTfi6 '{ / Scientist 'E' _

P:?E:I ==:al:f:I!!!iE :1p11:r91hi!i:: fIT:i 2
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VERIFICATION:

Verified at Delhi on this day of 2025 that the contents of the above reply are

correct and true on the basis of the records of the case as mentioned in the day-to-day

affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPONENT

, .,':, :Tq ilk / Sharandeep Singh
a9IfhE ’{ / Scientist 'F

aMal VqxnneMWT3he
Central Poaution Control Board
(qtjqlul. qq qi qaql3qfjqh+xlw, nW nOW>
(wo BMruunnl Forest & CHmate Chang8, Govt of India)

qRlvr qu. lg aqq wlv. ftTdt–UOn2
Parjvesh Bhawan1 Easthjun Nagar, Dolhi.110032

AT TB SJ eD
P

IY PUBLICNOT
i)ELHI ( India\

U 6 NOV 2096

06.11.2025
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Annexure-I
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